BEFORE
HON’BLE MR JUSTICE SR SEN
FAO No. 3 of 2014

03.02.2015

Heard Ms. D Mawthoh, learned counsel for the
appellant who prayed that, the matter may be fixed after 2(two)
weeks to which the learned counsel for the respondent Ms. AR

Nath has no objection.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 282 of 2013

03.02.2015

Heard Mr. S Deka, learned counsel for the

petitioner.

Mr. SC Shyam, learned senior counsel for
respondent is out of station as informed by his junior counsel

Mr. B Deb.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 298 of 2013

03.02.2015

Heard Ms. S Acharjee, learned counsel for the
petitioner who submits that, the leading counsel Mr. A Khan is
not feeling well and prayed that the matter may be fixed after

2(two) weeks.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 319 of 2013

03.02.2015

List this matter after 2(two) weeks as requested by

the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 335 of 2013

03.02.2015

List this matter on 05.02.2015 as suggested by the

learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 345 of 2013

03.02.2015

List this matter on 05.02.2015 as suggested by the

learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 364 of 2013

03.02.2015

List this matter after 2(two) weeks as suggested by

the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 383 of 2013

03.02.2015

List this matter after 2(two) weeks as suggested by

the learned counsel for the parties.

JUDGE

V Lyndem



WP(C) No. 168 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. L. Darlong, learned counsel for the petitioner, who
informed the court that his leading counsel, Mr. R. Jha is out of station.
So, the matter may be fixed after 2(two) weeks.

List this matter after 2(two) weeks.

JUDGE

D. Nary



BA. No. 1 of 2015

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. S. Chakravarty, learned counsel appearing for and
on behalf of the petitioner/accused Smti Inesha Syiem, who submits that
the evidence is almost completed, except the I/O. So, in these
circumstances, he has filed a fresh bail application for consideration.

From record it appears that, earlier the Revision petition was
allowed and bail application was rejected. Therefore, | am not inclined to
consider the bail application at this stage. However, since the evidence
has already been completed, except the 1/O the Special Judge (NDPS) is
directed to expedite and to dispose of the case preferably within a month.

Mr. R. Debnath, learned CGC appearing for the Union of India
is also directed to cooperate with the Special Judge (NDPS) and to
produce the 1/0O on the next date fixed. The court should not also allow
any kind of adjournment.

With this observation and direction, the instant bail application

stands rejected and stands disposed of.

JUDGE

D. Nary



BA. No. 2 of 2015

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mrs. M. Dev, learned counsel appearing for the
petitioner, who submits that the accused person is suffering with certain
ailment, as such, it is very difficult on his part to move immediately and to
appear before Mourice Nagar (Delhi) P.S. and assured that the accused
will appear before the said P.S on the first week of March 2015. Hence,
this bail application.

The learned counsel also further submits that, sections are non
bailable, so interim protection may be given till the first week of March
2015 to enable him to appear before Mourice Nagar (Delhi) P.S. for the
purpose of investigation.

Prayer is allowed.

In the meantime, the petitioner is allowed to go on interim bail
for a sum of Rs. 50, 000/- (Rupees fifty thousand) only with one surety of
the like amount as he is a resident of Meghalaya.

This interim bail shall remain in force till the first week of March

2015.

Mr. N.D. Chullai, learned Sr. GA is present.

With this observation and direction, bail application stands
disposed of.

JUDGE

D. Nary



CRL. PETN. No. 1 of 2015

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. H.R. Nath, learned counsel appearing for the
petitioner as well as Mr. N.D. Chullai, learned Sr. GA.

Mr. H.R. Nath, learned counsel appearing for the petitioner
submits that, there is some defect in the petition, so he may be allowed to
withdraw the same with a liberty to file a fresh petition.

Prayer is allowed.

The petition stands disposed of on being withdrawal.

JUDGE

D. Nary



CRL.PETN. No. 34 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

As suggested by Mr. R. Gurung, learned counsel for the
petitioner as well as Mrs. S. Bhattacharjee, learned GA, list this matter
after 1(one) week.

In the meantime, Mrs. S. Bhattacharjee, learned GA to go
through the Lower Court case record which has been placed today.

Accordingly, list this matter after 1(one) week.

JUDGE

D. Nary



CRL.PETN. No. 35 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

As suggested by Mr. R. Gurung, learned counsel for the
petitioner as well as Mrs. S. Bhattacharjee, learned GA, list this matter
after 1(one) week.

In the meantime, Mrs. S. Bhattacharjee, learned GA to go
through the Lower Court case record which has been placed today.

Accordingly, list this matter after 1(one) week.

JUDGE

D. Nary



FA. No. 2 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mrs. G. Purkayastha, learned counsel appearing for the
petitioner.

Also heard Mr. S.M. Suna, learned counsel appearing for the
respondent No. 1 as well as Ms. O.A.l. Bang, learned counsel appearing
for the respondent No. 4.

Mr. S.M. Suna, learned counsel appearing for the respondent
No. 1 and Ms. O.A.l. Bang, learned counsel appearing for the respondent
No. 4 submit that they intend to file the counter affidavit, for which they
need 2(two) weeks’ time.

Prayer is allowed.

None has appeared for the respondents No. 2 and 3.

List this matter after 2(two) weeks for counter affidavit.

JUDGE

D. Nary



MC[WP(C)] No. 10 of 2015

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. S.P. Mahanta, learned Sr. counsel appearing for and
on behalf of the applicant who submits that, inspite of their best efforts
they could not conduct the selection process till date, and prays that
another 3(three) months’ time may be granted.

Also heard Mr. H.S. Thangkhiew, learned Sr. counsel
appearing for and on behalf of the respondent/writ petitioner.

From record it appears that vide order dated 03.12.2014 further
2(two) months’ time was extended by this court considering the
circumstances as explained by Mr. K. Khan, learned counsel for the
petitioner. Initially, the learned Single Judge of this court extended the
time for 2(two) months as a last chance. However, considering the facts
and circumstances, this court again extended 2(two) months’ time to
comply the order dated 25.04.2014 considering the urgency of the matter.
This court also gave assistance to Mr. K. Khan, learned counsel for the
petitioner by supplying a copy of this order on the very day i.e. on
03.12.2014 so that they can comply the matter as early as possible, but
unfortunately it appears that the applicant (North Eastern Hill University)
has woken up only on 19.12.2014 and prays to one Dr. Ramakrishna
Rao, Deputy Secretary, Government of India, Ministry of Human
Resource Development, Department of Higher Education, Shastri
Bhavan, New Delhi-110001. It shows that the petitioner has taken very
lightly the order of the court for which they are definitely liable for
contempt.

However, Mr. S.P. Mahanta, learned Sr. counsel appearing for
and on behalf of the applicant said that as it is a special case, the Vice
Chancellor is advised to conduct the selection process and prays that
3(three) months’ time may be granted. | am not inclined to grant 3(three)
months’ time, 15 (fifteen) days’ time is granted to complete the selection
process as per the judgment and order dated 25.04.2014 passed by this
court and this 15 (fifteen) days’ time starts counting from tomorrow.



The Registry is directed to transmit a copy of this order to both
the learned counsel for the parties.

With this observation and direction, the instant petition is
allowed to that extent and stands disposed of.

JUDGE

D. Nary



WP(C) No. 6 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

List this matter after 1(one) week for hearing.

JUDGE

D. Nary



WP(C) No. 30 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Ms. S. Acharjee, learned counsel appearing for the
petitioner, who submits that the leading counsel, Mr. R. Mazumdar could
not come due to some personal difficulty and prays that the matter may
be listed after 2(two) weeks.

Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 52 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Both the learned counsels, Mr. L. Darlong and Mr. P. Dey
submit that their senior counsels who are the conducting counsel for the
parties are out of station and pray that the matter may be fixed on some
other dates.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 76 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

As prayed for by Ms. K. Chisa, learned counsel for the
petitioner, list this matter after 2(two) weeks on the ground that the matter
is under process of settlement.

Mr. S.C. Shyam, learned Sr. counsel for the Union of India is
not present, however his junior, Mr. P. Dey has informed the court that he
is out of station.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 143 of 2010

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Mr. K.P. Bhattacharjee, learned GA prays for 1(one) weeks’
time to argue the matter.

Ms. S. Acharjee, learned counsel for the respondents also
informed the court that the leading counsel, Mr. A. Khan is not well.

List this matter after 1(one) week.

JUDGE

D. Nary



WP(C) No. 362 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. P. Dey, learned counsel appearing for and on behalf
of the petitioner, who submits that he need 2(two) weeks’ time to file the
affidavit and reply to the enquiry report.

Prayer is allowed.

Also heard Mr. H. Kharmih, learned GA.

List this matter after 2(two) weeks for affidavit and reply to the

enquiry report.

JUDGE

D. Nary



WP(C) No. 177 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. L. Darlong, learned counsel for the petitioner, who
informed the court that his leading counsel, Mr. R. Jha is out of station.
So, the matter may be fixed after 2(two) weeks.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 203 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

As prayed for by the learned counsel for the parties, list this
matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 232 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. P. Dey, learned counsel, who informed the court that
the conducting counsel, Mr. S.C. Shyam, learned Sr. counsel for the
respondents is out of station.

Mr. M. Chanda, learned counsel for the petitioner is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 237 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. P. Dey, learned counsel, who informed the court that
the conducting counsel, Mr. S.C. Shyam, learned Sr. counsel for the
respondents is out of station.

Mr. M. Chanda, learned counsel for the petitioner is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 240 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. H. Kharmih, learned counsel appearing for the
petitioners, who submits that as per the direction given by this court on
01.12.2014 the Registry instead of issuing notice to the respondents No.
5, 6 and 7 had issued a notice against the petitioners No. 5, 6 and 7.

The Registry is directed to correct the same and re-issue fresh
notice to the respondents No. 5, 6 and 7 immediately.

Mr. H. Kharmih, learned counsel appearing for the petitioners
also submits that he is going to take fresh steps against the respondent
No. 4.

The respondents No. 1, 2 and 3 are present through Mr. P.
Yobin, learned GA.

In the meantime, interim order if any shall continue till the next
date fixed.

List this matter after 3(three) weeks.

JUDGE

D. Nary



WP(C) No. 247 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. H.G. Baruah, learned counsel appearing for and on
behalf of the petitioner, who submits that rejoinder affidavit is ready, but
due to some difficulties, he could not file today and sought 2(two) weeks’
time to file the same.

Prayer is allowed.

Mr. R. Debnath, learned CGC is present for and on behalf of
the respondents.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 265 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Mr. M. Chanda, learned counsel for the petitioners is present.

Mr. R. Debnath, learned CGC appearing for the respondents
No. 1 and 2 is also present.

Ms. S.G. Momin, learned counsel informed the court that the
leading counsel, Mr. P.K. Tiwari could not come due to some personal
difficulty.

Accordingly, list this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 265 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. S.P. Mahanta, learned Sr. counsel assisted by Ms.
R. Thapa, learned counsel for the petitioners.

Mr. O.D.V. Ladia, learned Sr. counsel, Mr. S. Dey, learned
counsel and Mr. H. Kharmih, learned counsel for the respondents are
present.

Mr. O.D.V. Ladia, learned Sr. counsel submits that he has
already file the counter affidavit on behalf of the respondent No. 6.

Counsel for the other respondents sought 2(two) weeks’ time to
file the counter affidavit.

Prayer is allowed.

List this matter after 2(two) weeks for counter affidavit.

JUDGE

D. Nary



WP(C) No. 266 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Ms. S. Acharjee, learned counsel informed the court that Mr. A.
Khan, learned counsel is not well, so the matter may be fixed after 2(two)
weeks.

None has appeared for the Union of India.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 303 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Ms. A.P. Kharsohnoh, learned counsel appearing for the
petitioner.

Also heard Mr. S. Dey, learned counsel appearing for and on
behalf of the respondents No. 1 to 4 who sought 3(three) weeks’ time to
file the counter affidavit.

There is no service report available till date against the
respondent No. 5.

Petitioner's counsel is directed to enquire from the GPO,
Shillong whether the notice has been physically served upon the
respondent No. 5 and to furnish the service report by way of an affidavit
on the next date fixed.

List this matter after 3(three) weeks.

JUDGE

D. Nary



WP(C) No. 318 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. D. Thaimei, learned counsel appearing for the
petitioner.

Also heard Mr. H. Kharmih, learned GA, who sought 2(two)
weeks’ time to file the counter affidavit.

Prayer is allowed.

List this matter after 2(two) weeks for counter affidavit.

JUDGE

D. Nary



WP(C) No. 321 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. H. Kharmih, learned counsel appearing for and on
behalf of the petitioner, who submits that he need 2(two) weeks’ time to
file the rejoinder affidavit against the affidavit filed by the respondents No.
1,2 and 3.

Mr. R. Debnath, learned CGC submits that he is not intending
to file any counter affidavit on behalf of the respondent No. 4.

It appears that the learned counsel for the respondent No. 5 is
seeking adjournment day after day which is not appreciable. The learned
counsel for the respondent No. 5 is directed to file the counter affidavit on
the next date fixed as a last chance.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 325 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Ms. Tenzing Yangi, learned counsel appearing for and
on behalf of the petitioner, who submits that the instant petition is
becoming infructuous as the petitioner has already been appointed. So,
he does not want to pursue the matter any further, but unfortunately this
information was not available with the Government Advocate.

When any court cases are pending, it is the duty of the
client/Government or any private party to update their counsel so that
they can assist the court in a proper manner.

The Government should take a serious note of it, since the
petitioner has already got the relief from the Government of Meghalaya,
the matter stands disposed of on being infructuous.

The Registry is directed to furnish a copy of this order to Mr.
N.D. Chullai, learned Sr. GA so that he can take up the matter with the

Government.

JUDGE

D. Nary



WP(C) No. 327 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. H.G. Baruah, learned counsel appearing for the
petitioner, who sought 2(two) weeks’ time to file the rejoinder affidavit.

Mr. R. Debnath, learned counsel appearing for the Union of
India is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 329 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. S. Deka, learned counsel appearing for the
petitioner, who submits that he has recently received a copy of the
affidavit and he intends to file the rejoinder affidavit, for which he sought
2(two) weeks’ time.

Prayer is allowed.

Mr. P. Yobin, learned GA as well as Mr. A.H. Hazarika, learned
counsel for the respondents No. 9 and 10 are present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 347 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Mr. W.M. Sangma, learned counsel appearing for the
petitioner, who sought 2(two) weeks’ time to file the rejoinder affidavit.

Mrs. S. Bhattacharjee, learned GA appearing for the
respondents No. 1 to 7 is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 348 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.02.2015

Heard Ms. Tenzing Yangkyi, learned counsel for the petitioner
as well as Mr. R. Debnath, learned CGC.

Mr. R. Debnath, learned CGC sought 1(one) weeks’ time to file
the counter affidavit.

Prayer is allowed.

List this matter after 1(one) week for counter affidavit.

JUDGE

D. Nary



